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 stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clauses  2,3  and  Schedule  were  added
 to  the  Bill

 MR.  CHAIRMAN  :  The  question  is.

 “That  Clause  1,  the  enacting  formula
 and  the  Long  Title  stand  part  of  the
 Bill.”

 The  motion  was  adopted

 Clauses  ।  the  Enacting  Formulaandthe
 Long  Title  were  added  to  the  Bill

 SHRI  SHANTARAM  POTDUKHE:  Sir,  ।

 beg  to  move  :

 “That  the  Billbe  passed’.

 MR.  CHAIRMAN  :  Motion  moved:

 “That  the  Bill  be  passed”.

 SHRI  SAIFUDDIN  CHOUDHURY
 (Katwa)  :  Now  at  this  fag-end,  ।  have  only
 one  question  to  put  before  the  Minister,  that
 is  about  the  HMT  employees.  Afterwe  raised
 the  point,  they  have  been  readjusted  to
 many  other  areas.  But  from  the  complaint
 they  have  made  before  us,  it  seems  that
 they  are  being  demoted.  The  equivalent
 post  is  not  given  to  them.  So,  they  are  in
 disgrace.  They  arecoming  every  time.  Please
 consider  their  case.  The  Finance  Minister
 and  the  Industry  Minister  are  there.  Kindly
 look  into  their  problem  sympathetically.

 SHRI  SHANTARAM  POTDUKHE:  |  will
 look  into  it.

 MR.  CHAIRMAN:  The  equation  is:

 “That  the  Bill  be  passed.”
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 The  motion  was  adopted

 23.53  hrs

 VOLUNTARY  DEPOSITSS  (IMMUNITIES
 AND  EXEMPTIONS)  BILL*

 [English]

 THE  MINISTER  OF  FINANCE  (SHRI
 MANMOHAN  SINGH):  Sir,  |  beg  to  move:

 ‘That  the  Bill  to  provide  for  certain
 immunities  to  persons  making  volun-

 tary  deposits  with  the  National  Hous-

 ing  Bank  and  for  certain  exemptions
 from  direct  taxes  in  relation  to  such

 deposits  and  for  matters  connected
 there  with  or  incidental  thereto,  be
 taken  into  consideration.”

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  provide  for  certain
 immunities  to  persons  making  voluntary
 deposits  with  the  National  Housing  Bank
 and  for  certain  exemptions  from  direct  taxes
 in  relation  to  such  deposits  and  for  matters
 connected  therewith  or  incidential  thereto,
 be  taken  into  consideration.”

 There  are  certain  notices  of  amend-
 ments  to  the  Motion  for  Consideration  by
 some  of  the  Hon.  Members.  Now,  Shri  Dau
 Dayal  Joshi.

 [Translation]

 SHRI  DAU  DAYAL  JOSHI  (Kota):  Mr.
 Chairman,  |  beg  to  move:

 “That  the  bill  be  circulated  for  the

 में

 pumpose  of  eliciting  opinion  there  on
 till  25th  February,  1992”.(2)

 *  Published  in  the  Gazatte  of  India  extraordinary,  Part  ॥,  Section  2,  dated  14.9.91.
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 [English]

 SHRI  SRIKANTA  JENA(Cuattack):  Sir,
 we  can  pass  it  on  Monday.  There  is  no
 problem.  Why  is  the  Finance  Minister  very
 keen  for  this?(Interruptions)  Let  us  not  pass
 this  black  Bill  at  midnight.

 (Interruptions)

 [Translation]

 SHRI  BHAGWAN  SHANKAR  RAWAT
 (Agra):  Mr.  Chairman,  Sir,  |  beg  to  move:

 “that  the  bill  be  circulated  for  the  pur-
 pose  of  eliciting  opinion  thereon  by
 30th  December,  1991."(3)

 SHRI  GIRIDHARILAL  BHARGAVA
 (Jaipur):  Mr.  Chairman,  Sir,  i  beg  to  move:

 “That  the  bill  be  cirulated  for  the  pur-
 pose  of  eliciting  opinion  thereon  by
 12th  December,  1991."(4)

 23.57  hrs

 [MR.  SPEAKER  InThe  Chair

 SHR!  BHAGWAN  SHANKAR  RAWAT:
 Sir,  in  order to  make  the  voluntary  deposits
 scheme  a  success,  this  Billhas  beenbrought
 forward  to  unearth  black  money  which  is  a
 stigma  on  our  economy  and  is  shattering  it.
 The  hon.  Minister  has  come  forward  with  his
 proposal  to  convert  black  money  into  white
 money  so  that  ॥  may  be  put  to  use  for
 nation’s  development.  |  have  no  objection  to
 it  but  what  |  object  to  is  the  generation  of
 black  money.  Unless  the  tax  structure  is
 streamlined  andsimplified  the  generation  of
 black  money  will  go  on  unchecked.

 On  many  an  occasion  such  voluntary
 deposits  schemes  have  been  introduced  for
 unearthing  black  money.  But  it  hurts  the
 feelings  of  those  who  do  not  believe  in  black
 money  and  are  law-abiding.  Such  move  is
 also  painful  to  the  persons  who  face  harass-
 ment  atthe  hands  of  income tax  officials  and

 other  tax  officials.  The  officials  who  encour-
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 age  the  generation  of  black  money  in  con-
 nivance  with  tax  evade  are  also  responsible
 for  its  generation.  |  would  like  the  Chelliah
 Committee  to  consider all  the  points  relating
 to  tax  structure  and  the  functioning  of  vari-
 ous  tax  departments.  Sales  tax  is  quite  an
 intricate  and  complex  issue,  and  the  shop-
 keepers  evading  sales  tax  do  not  even  pay
 income  tax,  for  fear  of  being  caught  despite
 large  earnings.  Persons  evading  excise-
 duty  also  do  not  pay  income  tax,  even
 though  they  want  to  pay  it  but  they  don’t  do
 so  for  fear  of  being  caught.  After  evading
 excise-duty  he  cannot  pay  income  tax  also.
 Therefore  |  submit  that  we  will  have  to
 formulate  such  financial  police  as  may  dis-
 courage  generation  of  black  money.  This
 will  be  done  only  when  our  entire  tax-struc-
 ture  wouldbe  scientific  and  there  is  no  scope
 of  tax  evasion.  ॥  tax  structure  is  simplified
 then  there  will  be  no  scope  for  tax  evasion.
 For  rationalising  tax  structure  high  rates  of
 taxation  should  not  be  considered  as  reme-
 dial  step.  The  race,  the  competition  for  high
 rates  of  income  tax  and  other  related  taxes,
 will  have  to  be  slowed  down.  Once  tax
 structure  is  rationalised  and  tax  rates  re-
 duced,  then  definitely  people  will  pay  taxes
 and  tax  evasion  will  stop.  Though  sales  tax
 is  a  state  subject  but  in  order  to  check
 generation  of  black  money  and  inter-sate
 smuggling  of  goods  |  would  like  the  Ministry
 of  Finance  to  take  initiative  and  call  a  meet-
 ing  of  the  Chief  Minister  and  State  Finance
 Ministers  for  restructuring  sales  tax  so  that
 there  is  uniformity  in  rates  of  sales  tax  in  all
 the  states.

 Since  the  sales  tax  rates  in  Uttar  Pradesh
 in  comparison  to  the  saies  tax  rates  in  Delhi
 are  higher,  the  evasion  of  sales  tax  takes
 place.  So,  in  order  to  check  generation  of
 black  money  the  Central  Government  should
 assume  leadership  on  the  issue  of  rational-
 ising  tax  structures  as  sales  tax  is  also  ~

 important  in  tax  structure.  An  alternative
 arrangement  for  abolishing  sales  tax  may
 be  thought  our  in  consultation  with  the  States.
 Iwill  go  to  an  extent  to  submit  that  if  need  be,
 the  constitution  me  be  amended  may  abol-
 ishing  sales  tax  but  the  dabbling  with  coun-
 try's  economy  should  be  stopped.
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 24.00  hrs.

 In  the  end  |  would  like  to  submit  that  the
 rate  of  40  per  cent  .  quite  reasonable.  Sir,
 through  you,  |  would  like  to  submit  that  the
 utilisation  of  unearthed  black  money  in  con-
 structing  houses  for  the  poor  In  the  country
 ts  welcome  but  the  hon.  Minister  of  Finance
 has  made  a  bit  haste  in  the  matter.  ।  do  not
 want  to  repeat  all  that  ।  stated  earlier.  Yes-
 terday  |  went  through  news  reports  about
 hawala  which  might  have  come  to  the  notice
 the  hon.  Minister of  Finance.  Through  hawala
 agency  money  is  being  got  converted  into
 foreign  exchange  on  payment  of  20  percent
 amount.  The  Foreign  Remittances  Bill  is
 likely to  be  passed  and  the  people of  India
 and  the  Government  of  India  think  it  fortu-
 nate  that  the  foreign  exchange  is  flowing  in
 into  the  country.  Then  why  would  one  pay ०
 per  cent  there.  |  know  that  some  poor  and
 middie  class  persons,  who  might  have  in-
 dulged  in  petty  evasions,  would  be  able  to
 get  their  money  converted  but  by  bringing
 forward  this  Foreign  Remittances  Bill  we
 have  lost  that  opportunity.  All  the  big  tax
 evaders  are  getting  their  black  money  con-
 verted  in  foreign  countries.  Therefore,
 through  you,  |  would  like  to  submit  to  the
 Finance  Minister  to  reduce  this  40  per  cent
 to  20  per  cent  or  25  percent or  at  least  30
 percent  which  has  became  a  very  competi-
 tive  market.  My  apprehension  is  that  if  the

 rate  is  not  reduced,  then  scheme  will  be  a
 fallure,  otherwise  it  will  yield  good  results
 and  black  money  can  be  unearthed.  My
 submission  is  that  the  present  provision  has
 resulted in  multiplicity of  provisions.  As  per
 broad  estimates  of  economists  black  money
 constitutes  50  per  cent  of  our  economy.  But
 Iwould  like  to  lay  stress  once  again  that  if  the
 black  money -  to  be  utilised for  national
 development,  the  sources  of  generation  of
 black  money  will  have  to  be  com-
 pletely.  These  patch  work  measures  will  not

 do  and  discourage  law  abiding  persons  and
 encourage  corrupt  law  violating  individuals.
 They  will  think  that  the  Government of  India
 comes up  with  such  schemes for  converting
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 black  money  into  white  money  after  every  4
 or  5  years  to  overcome  financial  crisis.
 Therefore  to  find  a  permanent  solution  to
 this  problem,  there  is  a  need  to  strike  at  the
 root  of  generation  of  black  money.

 With  these  words  ।  oppose  the  Biil.  Vol-
 untary  Deposit  and  conversion  of  black
 money  into  with  money are  welcome,  but  the
 lacuna  of  the  Bill  is  that  it  does  not  have  any
 provision  for  plugging  generating  source  of
 black  money.  With  these  words  |  conclude
 my  speech.

 SHRI  VILAS  MUTTEMWAR  (Chimur):
 Mr.  Speaker,  Sir,  now  it  is  12.00  O°  Clock
 andthe  nightis  getting  darker.  At  present  we
 are  discussing  black  money  and  measures
 tocurb  it.  The  hon.  Minister has  taken  a  step
 to  curh  black  money  and  for  that  purpose
 made  a  provision  for  the  disclosure  of  black
 money.  ।  think  the  present  step  15  in  fulfil-
 ment  of  the  promise  made  by  the  Hon.
 Minister  of  Finance  in  his  budget  speech  to
 check  black  money.

 Sir,  my  colleague  has  to  made  a  mention
 of  the  Chelliah  Committee  just  now  andtold
 that  as  per  the  last  report  of  the  Committee
 the  magnitude  of  black  money  is  of  the  order
 of  nearly  Rs.  36,000  crore  but  as  per  the
 latest  report  the  figure  has  reached  to  Rs.
 80,000  crore.  inthis  way a  parallel  economy
 is  playing  havoc  in  the  country.  All  of  us  must
 express  our  concern  and  arrive  at  aconsen-
 sus  and  take  stringent  steps  to  curb  black
 money.

 Recently  new  economic  policy,  new  in-
 dustrial  policy  and  new  trade  policy  were
 announced.  Through  these  policies  licens-
 ing  and  quota  systems  were  sought  to  be
 discontinued.  These  policies  were  widely
 and  vehemently  welcomed  and  It  was  ex-
 pressed  that  discontinuation  of  licensing
 and  quota  systems  would  curb  black  money.
 ।  would  like  to  submit that  it  is  the  responsi-
 bility  of  all  of  us  totake  into  account  the  black
 money  that  is  already  in  existence.  |  would
 like  to  submit, with  regard  to  the  scheme of
 national  and  housing  in  which

 40  per  cent  money  willbe  invested,  that  the
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 status  of  the  society  is  going  down  day  be
 day  and  we  have  some  responsibility  to-
 wards  that.  Tax  policy  and  taxation  rates  are
 so  high  that  people  are  evading  taxes  result-
 ing  in  generation  of  black  money  in  the
 country.  To  curb  black  money  it  is  desired
 that  a  correct  policy  may  be  formulated  in
 this  regard  enabling  people  to  pay  taxes
 straight away  as  well  as  tocurb  black  money.

 Secondly,  through  National  Housing
 Development  Bank,  houses  will  be  con-
 structed  for  poor  people  living  in  siums.  Sir,
 would  like  to  submit  that  there  should  be
 complete  utilistation  of  the  available  re-
 sources  in  the  country  and  our  future  plans
 shouldbe  implemented  strictlyandthe  money
 utilised  in  productive  activities  in  the  days  to
 come.  Money  should  be  utilised  in  slum
 areas  to  provide  houses  to  the  poor  people.
 ह  we  have  to  achieve  the  foodgrain  target  of
 24  crore  tonnes  by  the  year  2000,  we  will
 have  to  pay  attention to  irrigation.  Whenever
 we  have  discussed  irrigation  issue,  we  have
 found  that  every  State  is  finding  itself  unable
 to  complete  its  irrigation  schemes  and  if
 black  money  Is  utilised  for  that  purpose  it
 would  be  a  productive  work.

 After  the  second  world  were  when  the
 economy  of  France  was  completely  ruined,
 the  Government  of  that  country  adopted  a
 policy  under  which  black  money  was  al-
 lowed  to  be  invested  in  setting  up  new
 industries  in  backward  slum  and  undevel-
 oped  areas.  The  Government  deciared  that
 those  who  set  up  industries  in  such  areas
 would  not  be  questioned  about  the  sources
 of  their  investment.  The  concessions  pro-
 vided  in  our  country  are  similar  to  those
 provided  there.  People  in  that  country  were
 given  liberty  to  set  up  any  industry  they
 wanted  and  were  assured  of  tax  exemption
 in  future  and  of  provision  of  all  kinds  of
 facilities.  Similar  experiment  in  our  country
 too  may  prove  beneficial.  According  to  last
 Industrial  Policy.  The  subsidy  and  other
 concessions  being  provided  earlierto set  up
 industries  in  backward  areas  were  cut  down.
 Had  the  Government  taken  measures  simi-
 lar  to  those  taken  by  the  Government  of
 France  at  that  time  the  industrial  policy
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 would  have  borne  good  results.  Still  there  is
 time,  and  ।  would  suggest  the  Government
 to  encourage  people  to  invest  their  100%
 black  money  in  setting  up  industries  for
 industrial  growth  in  remote  areas  without
 any  fear  of  being  questioned  about  the
 sources  of  investment.  In  this  manner  black
 money  can  be  utilised.  |  hope  that  the  hon.
 Finance  Minister  would  certainly  experiment
 and  bring  forward  such  proposals  next  time.
 ॥  the  scope  of  utilization  of  black  money  is
 extendedto  the  scheme  of  National  Housing
 Development  Bank  and  for  augmenting  irri-
 gation  facilities;  it  would  be  good  step  with
 these  words  |  support  it.

 SHRI  BHOGENDRA  JHA  (Madhu  bani).
 Mr.  Speaker,  Sir,  |  do  know  that  as  per

 Gregorian  journal  it  is  morning  and  as  per
 Indianjoumalitis  (/nterruptions).
 The  Govemment  of  India  has  taken  the
 Parliament  with  themto  beg  for  black  money
 from  the  black  marketers.  We  have  failed  to
 check  the  generation  of  black  money  and
 also  to  detect  and  apprehend  the  black
 marketeers.  Those  who  have  black  money
 are  being  accused  of  having  committed  theft
 and  therefore  60%  of  their  black  money  will
 be  legalised  and  40%  have  will  have  to
 forego.  ॥  is  a  sort  of  insult  to  Govemment
 power.  The  helplessness  of  the  present
 Government  has  been  proved  and  they
 have  openly  come  out  to  seek  parliament
 approval  for  it.  It  pinches  us  very  much.  We
 talk  of  law  and  order  in  the  country  and  a
 number  officials  have  been  appointed  for
 this  purpose.  It  would  be  a  matter  of  dis-
 grace to  us  if  we  pass  this  bill  and  also if  we
 do  not  do  it.  Black  money  is  continuously
 swelling  and  it  has  taken  the  shape  of  par-
 allel  economy  hence  more  generation  of
 black  money.  Some  of  an  hon.  Members
 were  pleading  for  tax  exemption.  Genera-
 tion  of  black  money  will  not  stop  even  if  a
 single  penny  is  not  charged  as  tax.  instead
 of  investing  money  in  productive  works  he
 invests  in  gold  and  becomes  richer  even  if
 he  produces  nothing.  Inflecation  has  been
 increasing  continuously.  The  prices  of  gold
 and  silver  are  rising  high.  Without  producing
 anything  the  investor  becomes  richer.
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 Public  money  may  go  waste  but  they
 would  certainly  get  his  profit.  Under  this
 financial  policy  the  investment  in  profiteering,
 black  money,  smuggling  fetch  more  profit
 than  Investing,  money  in  any  productive
 work.  Because  ॥  they  invest  their  money  in
 productive  work  they  would  not  get  an
 opportunity  to  purchase  lands  or  gold  to
 become  richer.  Investment  In  productive
 work  can  neutralise  the  effects  of  black
 money.  Mere  tax  exemption  will  not  do.  If
 labourers  are  associated  in  increasing  pro-
 duction,  Ifeel  alithe  money  would  be  utilised
 on  labourers  and  the  labourers  would  not  be
 retrenched.  Otherwise  that  black  money
 would  generate  more  biack  money.  The
 hon.  Finance  Minister  has  sald that  if  money
 is  Invested  in  productive  work  the  investor
 willbecome  prosperous  but  only  afterfacing
 abitdifficulty.  My  submission  is  to  Invest  this
 money  in  production  andremovethedisperity
 in  production  of  different areas  and  increase
 the  production  of  such  commodities  which
 are  in  scarcity  and  have  to  be  imported  from
 other  countries.  Investment  of  this  money  in
 productive  works  in  such  areas  willbe  more
 profitable  otherwise  the  money  thus  con-
 cealed  will  be  misused.  In  this  way  money
 will  not  be  conceaied.  in  the  same  context
 discussion  was  held  earlier.  Can  the  Gov-
 emment  think  to  compel  people  to  deposit  of
 one  hundred rupee  and  five  hundred  rupees
 currency  notes  and  these  notes  willcease  to

 be  legal  tender  after  lapse  of  particular  time.
 Keeping  in  view  the  present  inflation  the
 people  canbe  compelied  to  deposit  only  five
 hundred  rupee  notes.  Those  who  have  white
 money  will  not  find  It  difficult  to  do  so;  they
 will  deposit  and  that  will  be  taken  Into  ac-
 count.  Has  the  Government any  guts  to  do
 80?  if  not,  that  means  Govemment  favours
 generation  of  black-money. We  already  had
 an  experience.  This  time  in  the  elections
 crores  of  rupees  were  spent  in  my  constitu-
 ency  to  defeat  a  candidate. Ido  not  have  the
 detafs.  Does  the  Government  want  the
 black  money  to  continue  in  the  form  of  five
 hundred  rupees  currency  notes  and  some
 leaders  may  have  that  black  money.  if  the
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 Government  want  the  black  money  to  go,  a
 time  limit  should  be  fixed  to  deposit  the  five
 hundred  rupee  currency  notes  thereafter
 these  notes  should  cease to  be  legal  tender.
 The  peopie  will  devise  ways  to  escape  this
 thing.  They  wiil  distribute these  notes  among
 many  people.  If  they  do  so  some  money  will
 have  to  be  distributed.  That  cannot  be  done
 free  of  cost,  after  all  they  will  have  to  pay
 something  for  this.  The  Government  should
 make  the  production  more  profitable.  Some
 punishment  should  also  be  prescribed.  Mr.
 Speaker,  Sir  it  has  been  said  in  regard  to
 Parasuram  ।

 “Agrata  Chaturo  Veda  Prishthta
 Sasharo  Dhanu,
 idam  Shastram,  Idam  Shaastram,
 Shaapdeep  Sharadapi

 ॥  means  that  Parasurmam  ||  had  mas-
 tered  Vedas  and  perfected  himself  in  arms
 L.e.for  him  both  had  equal  importance.  Ac-
 cording  to  him  ॥  the  people  are  asked  to  do
 a  particular  thing  and  if  they do  not do  that
 convince  then  and  if  they  still  day,  use  arms
 against  them.

 MR.  SPEAKER:  Right.

 SHRI  BHOGENDRA  JHA:  Is  the
 govenment  ready  to  do  something  against
 them  or  not?  Has  the  Government  any  hold
 on  the  black  money  holders?  Has  the  black
 money  holders  any  care  forthe  Government
 power  in  India?  Though  the  Government

 have  fixed  the  Time  limit  for  this  concession
 upto  December31  but  the  clue  left  enlivens
 the  possibility  of  the  time  limit  being  ex-
 tended.  A  number of  former  Finance  Minis-
 ters,  Morarji  was  one  of  them,  advanced
 these  concessions  but  the  result  was  only
 despair.  Because  the  black  money  holders
 are  of  the  view  that  government of  India,  its
 main  factor  politics  and  main  newspapers
 are  their  slaves  and  they  cannot  take  any
 action  against  them.  Therefore,  they  are
 indulging  in  their  activities  boldly.  The  Gov-
 emment  should  at  least  deciare  in  the  House
 today  that  they  have  arms  as  well  as  policy.
 They  have  the  law  and  they  are  also  ready
 to  impose  penalty.  The  Government should
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 go  ahead  with  both  and  make  them  effective
 after  31st  December.  Next  Budget  is  to  be
 presented  after  six  months.  The  Govern-
 ment  should  prove  to  the  black  money  hold-
 ers  prior  to  presenting  the  Budget  that  the
 Govemmentis  an  elected  one  and  its  inten-
 tions  are  clear.  They  are  sincere  and  also
 have  powers  so  that  the  black  money  hold-
 ers  should  feel  that  the  conditions  are  unfa-
 vourable  to  them.  The  bill  you  want  to  bring
 forward  must  be  ready  and  the  hon.  Mem-
 bers  can  and  will  be  prepared  to  sit  even
 upto  1  O’  clock  in  the  night  to  pass  the  Bill  !
 hope  that  he  Minister  will  not  evade  these
 questions  and  will  give  clear  reply  in  this
 regard.

 SHRI  GIRDHRI  LAL  BHARGAWA
 (Jaipur):  Mr.  Speaker,  Sir,  my  only  submis-
 sion  in  this  regard  -  that  though  the  efforts
 made  by  the  hon.  Minister  are  sincere  but
 the  Govemment  have  no  way  out  to  extract
 the  black  money.  Now  the  Government  is
 encouraging  the  black  money  holders  to
 come  forward  and  deposit  the  black  money.
 40%  of  that  twill  go  to  the  exchequer  and
 60%  will  go  to  the  holder.  But  who  will
 disclose  his  black  money?  For  that  the
 Govemment  will  have  to  give  some  Incen-
 tive.  If  no  incentive  Is  given  and  his  efforts
 may  be  sincere  but  the  Finance  Minister  will
 not  be  able  to  extract  the  black  money.  Now,
 the  Government  for  making  financial  provi-
 sions  for  clearing  the  sium  areas  and  for
 providing  houses  to  the  poor,  this  40%  of
 black  money  will  be  utilised  and  60%  will  go
 back  to  the  depositor.  This  -  what  all  the
 people  are  saying  and  this  15  also  the  view  of
 a  separate  committee  that  at  present  black
 money  worth  80  thousand crores  of  rupees
 is  available  in  the  country.  Efforts  will  have
 to  be  made  to  extract  this  money.  My  sub-
 mission  is  that  if  the  rate  of  income  tax
 charged  on  the  remaining  60%  of  the  black
 money  which -  returned,  to  him  is  reduced,
 है  would  work  as  an  incentive  for  the  black
 money  holder  and  he  will  disclose  his  black
 money.

 My  second  submission ts  that  the  gov-
 ernment  should  certainly  formulate  a  na-
 tional  scheme  in  the  area  to  which  the  biack
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 money  depositor  belongs  and  he  should  be
 made  to  invest  that  60%  money  returned  to
 himin  that  scheme.  He  may  set

 upacottage industry  or  a  factory  there.

 In  this  connection,  one  should  write  to
 the  concerned  State  Government  that  he
 Intends  to  invest  60%  amount  in  Hotel  busi-
 ness  or  in  some  other  profession,  so  be
 should  get  free  land  and  amenities  like  water
 and  electricity.  In  this  manner,  while  40%  of
 the  amount  will  go  for  housing  for  the  poor,
 the  rest  60%  will  also  be  spent  in  develop-
 mental  work.  It  -  म  humble  submission  to
 the  Government  that  it  should  direct  the
 State  Governments  to  provide  land  free  of
 cost  and  also  water  electricity  facilities  to
 those  interested  in  investing  their  money  in
 the  hotel  industry.

 Thirdly,  |  would  like  to  submit  that  a
 provision  should  be  made  under  which  the
 40%  blackmoney  deposited  by  a  person  in
 the  National  Housing  Bank  should  be  uti-
 lised  for  the  development  of  slums  and  for
 low-cost  housing  projects  in  that  area,  to
 which  the  depositor  belongs.  If  you  make
 any  such  provision,  it  would  enabie  us  also
 to  persuade  the  peopie  living  in  our  areaand

 ing  black  money  to  invest  60%  of
 their  money  in  some  industry  and  the  rest  for
 the  welfare  of  poor  people  living  in  his  area.
 ।  believe  that  this  would  be  a  very  positive
 step.  |  am  certain  that  you  will  look  into  my
 suggestions.  |  also  don't  see  any  ulterior
 motive  behind  the  introduction  of  this  Bill.
 Your  objective  seems  ७०  be  sincere and  it  is
 true  that  blackmoney  can't be  unearthed  by
 force.  Here,  the  Government  itself  has  set  a
 deadline  tor  people  to  bring  out  this  black
 money  and  assured  them  that  no  penal
 action  would  be  taken  against  them.  |  am
 confident  that  if  you  give  adequate  publicity
 to  this  scheme,  you  will  command  the  sup-
 port  of  the  people  as  well  as  and  we  too  will
 be  able  to  assist  you  in  this  by  persuading
 people  interested  in  converting  their  black
 money  into  white  money.  These are  the

 suggestions  that  1 भा 10 छुषि8 चैत ।._  tothe  Gov: ernment  through  you.

 SHRI  DAU  DAYAL  JOSHI  (Kota):  Hon.
 Mr.  Speaker,  Sir,  the Govemmentis at  least
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 making  an  endeavour  to  unearth  black
 Money  through  the  provisions  of  this  Bill,
 introduced  by  the  hon.  Minister  of  Finance  |
 also  agree  with  the  views  expressed  by  so
 many  hon.  Members  that  there  is  much
 doubt  about  Its  success.  |  do  not  think  that
 black  money  can  be  brought  out  through
 these  means.  Actually,  this  malady  has
 become  so  deep-rooted  that,  as  the  hon.
 Members  mentioned  here,  the  black  money
 generated  in  the  country  tax  exceeds  our
 national  Income  of  Rs.  80,000  crores  The
 problemcan  not  be  tackled,  if  it  is  not  nipped
 inthe  bud  itself.  This  black  money Is  spooling
 the  whole  of  economy  of  the  country  and
 even  then,  the  Government  is  unable  to  take
 any  concrete  step  to  curb  this  evil.  It  is  a
 common  feature  that  the  people  Illegally
 occupy  the  land  in  the  hope  that  it  will  be
 regularised  during  election  period.  Six
 months  before  the  elections,  announce-
 ments  are  made  to  the  effect  that  the  illegally
 occupied  landin  almost  allthe  States,  will  be
 regularised.  Now,  this  has  been  going  on
 since  1960  and  people  too  have  been  in-
 dulging  in  land-grabbing,  without  any  check
 whatsoever.  Today,  the  situation  has  dete-
 rioratedto  such  an  extentthat  in  the  villages,
 even  grazing  grounds  and  land  meant  for
 ponds,  are  not  spared  because  the  land
 grabbers  know  very  well  that  once  elections
 are  due,  the  lands  unlawfully  occupied  will
 be  regularised.  The  situation  is  so  condu-
 ceive  that  habitual  offenders  are  ruling  the
 roost.  Earlier  also,  we  had  launched  several
 schemes  to  encourage  people  to  bring  out
 black  money,  but  they  didn't  succeed.  Even
 the  Indira  Bond  Scheme  failed.  ॥  was  also
 announced  that  no  questions  will  be  asked
 and  no  punitive  action  will  be  taken  against
 those who  come  out  with  their  money,  within
 a  stipulated  period,  but  in  vain.  The  genera-
 tlon  of  black  money  in  the  country  Is  increas-
 ing  by  leaps  and  bounds  like  Surasa’s  mouth.
 My  humble  submission  is  that  the  Govern-
 ment  shouid  take  some  more  effective  steps,
 apart  from  the  proposed  housing  bank
 scheme.  Almost all  the  hon.  Members  urged
 the  Government  to  raise  the  income  tax
 Umit,  but  these  suggestions went  unheeded.

 *
 Not  recorded.
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 1  don’t  remember  the  name  very  well,  but
 when  ।  was  the  Chairman  of  the  Municipal
 council,  |  had  gone  to  Bombay  with  a  group
 of  artists.  When  |  talked  to  *  ,  he  said  that  he
 will  issue  receipt  for  a  specified  amount,  but
 will  take  a  different  amount.  He  told  that  they
 would  charge  Rs.  two  lakhs  for  a  day’s
 programme,  but  would  issue  a  receipt  for
 Rs.  50,000  only.  When  lasked  himastohow
 the  Municipal  Council  would  be  able  to  ad-
 just  the  amount  he  clearly  stated  that  his
 houses  was  raided  (by  tax  officials)  just  five

 MR.  SPEAKER:  The  names  mentioned
 by  the  hon.  Member  won't  go  on  record.

 SHRI  DAU  DAYAL  JOSHI:  Raids  are
 conducted  of  the  places  of  small  artists,  but
 during  1986.0  *

 usedtocharge  Rs.  10  lakhs  for
 acting  in  one  film.  Today,  who  doesn't  know
 that  Mr..........  *  takes  Rs.  50  lakhs,  while
 signing  afilmcontract,  but  avery  iow  amount
 is  mentioned  in  the  receipt  issued.

 MR.  SPEAKER:  Nobody’s  name  will  go
 on  record.

 SHRI  DAU  DAYAL  JOSHI:  This  is  a  fact
 known  to  one  and  all.  It  is  not  a  sin  to  take
 anyone's  name,  ।  am  telling  you  a  fact.
 Everyone  knows  that  the  artists  are  paid  his
 amounts,  which  are  not  mentioned  in  the
 receipts.  The  Government's  rigid  attitude
 forces  the  people  to  indulge  in  such  activi-
 ties.  If  we  raise  the  tax  limit,  we  will  be  able
 to  check  the  generation  of  black  money  toa
 great  extent.  The  Government  should  -०
 the  tax  limit,  in  proportion  tothe  rising  prices.

 Secondly,  |  would  like  to  submit  that  in
 this  Bill,  there  Is  provision  for  grant  of  re-
 wards  to  those  people  who  impart  informa-
 tion  regarding  the  people  having  black
 money.  In  this  connection,  |  would  like  to
 mention  here  that  |  have  written  to  the
 concemed  officials  that  the  informers  do  not
 get  the  rewards  ॥  time.  I  can  cite  three  or
 four  such  Instances.  Now  you  can  think  of
 yourself  about  the  state  of  affairs.  New
 bungalows  and  big  shops  are  coming  up  In



 337.0  Voluntary  Deposit
 (immunities  &  Exemptions)

 the  capital.  The  income-tax  officers  do  go  to
 these  places  but  the  hon.  Minister  should
 ansure  what  they  do  there.  No  one  pays  any
 attention  towards  the  high  rise  buildings
 coming  up  in  the  metropolitan  cities.

 As  a  result  of  this  the  rich  are  growing
 richer.  My  submission  is  that  the  Govern-
 ment  should  take  it  seriously  and  unearth
 the  black  money.  It  does  not  appear  to  me
 that  the  Government  is  going  to  make  any
 major  achievement  through  the  National
 Housing  Bank.  Forthis,  they  will  have  to  take
 certain  effective  measures.  The  rich  are
 making  money  day  in  and  day  out.  But  we
 people  who  live  in  the  lowest  rung  of  the
 society  cannot  do  anything.  As  such,  the
 Government  willcertainly  have  totake  some
 effective  measures  in  this  regard.

 Just  now  one  of  our  hon.  friends  was
 saying  that  influence  of  black  money  goes
 on  increasing  in  politics  also.  Elections  are
 becoming  more  expensive.  In  the  coming
 times,  a  petty  worker  like  me  cannot  contest
 the  elections.  He  cannot  face  the  challenge
 thrown  by  money  holders.  On  the  one  hand
 crores  of  rupees  are  being  spent in  elections
 and  thousands  of  posters  are  being  stuck,
 but  for  people  like  us,  cut  in  election  ex-
 penses  is  being  applied.  In  the  circum-
 stances,  petty  workers  like  me  cannot  enter
 politics.  Therefore,  my  submission  is  that
 the  Government  must  take  effective  meas-
 ures  So  as  to  contain  black  money.  They  will
 have  totake  some  concrete  decision.  Itcalls
 for  will-power  only.  |  have  no  doubt  in  the
 honesty  of  the  hon.  Finance  Minister,  but  he
 has  to  take  certain  effective  measures,  and
 bring  forward  a  Bill  in  the  House  during  the
 coming  Budget  session  so  that  the  black
 money  which  has  caused  several  problems
 for  us  and  has  been  helpful  in  running  a
 paralleled  economy,  could  be  unearthed,  ।
 do  not  think  that  the  provisions  of  this  Bill  will
 be  helpfull  in  unearthing  the  black  money.  1,
 therefore,  oppose  the  Bill.

 FEngish]

 SHRI  SUDHIR  GIRI  (Contal):  Mr.
 Speaker,  Sir,  The  Voluntary  Deposits
 (Wmmuntties  and  Exemptions)  Bill  seeks  to
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 protect  the  interests  of  the  black  money
 holders  who  would  like  to  part  with  a  portion
 of  their  black’  money  for  deposits  in  the
 National  Housing  Bank  in  accordance  witha
 scheme  to  be  formulated  by  the  Bank.  In
 conformity  with  the  Budget  proposals  as
 included  inthe  Finance  Bill,  this  Billhas  been
 presented.  The  provisions  of  the  Bill  would
 whiten  the  black  money without check  cating
 the  black  money  growth,  The  Govemmentis
 encouraging  the  black  money  holders.  This
 shows  the  nexus  between  the  black  money
 holders  and  the  Government.

 We  are  aware  that  the  black  money  is  a
 major  economic  problem.  We  are  also  aware
 of  the  fact  that  black  money  raises  property
 and  bullion  values  to  absurd  heights.  It
 raises  consumers’  goods  prices.  It  distorts
 the  desired  distribution  of  income  andwealth.
 It  distorts  the  production  structure  in  favour
 of  high  income  goods.  It  upsets  all  calcula-
 tions  and  estimates  of  savings  and  dispos-
 able  incomes.

 All  these  factors  deserve  strict  penal
 measures  against  such  people.  But  Section
 3  of  the  Bill  provides  that  no  person  shall  be
 required  to  disclose  the  nature  and  source
 of  deposit.  No  enquiry  shall  be  made  against
 any  person  under  such  law.

 The  deposits  made  shall  not  be  taken
 into  consideration  for  the  purpose  of  even
 evidence  in  any  court.

 You  can  just  imagine  the  extent  of  re-
 laxation’s  given  to  the  people  who  are  com-
 mitting  social  crime  day  by  day.

 The  Government has  in  mind the  object
 of  canalising  black  money  for  effective  eco-
 nomic  and  social  planning.

 But  did  not  the  Government  try  in  the
 past  to  canalise  the  black  money  for  certain
 economic  purposes?  Has  the  Government
 been  successful?  No.

 The  Wanchoo  Committee  did  recommind
 some  effective  measures  to  unearth  black
 money.  But  the  Government did  not  re-
 spond,  Why?
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 Shall  |  then  presume  that  the  Govern-
 ment  does  not  want  to  unearth  the  black
 money?  Black  money  has  created  a  parallel
 economy.  kt  has  been  thwarting  Govern-
 ment  measures  to  check  price  rise.  It  has
 been  neutralising  goverment  plans  and
 programmes  for  the  upliftment  of  the  poor.

 Despite  all  these  negative  phenomena,
 the  wili  of  the  Government  is  surprisingly
 found  lacking  in  bringing  the  black  money
 holders  to  book  and  restrain  them.  What  are
 the  reasons  therefore?  I,  therefore,  docharge
 the  Govemment  of  aiding  and  abetting  the
 black  money  peopie  to  further  consolidate
 their  position  and  enhance  the  volume  of
 black  money.

 The  Sub-section  e  (ii)  of  Section  2  of  the
 Bill  provides  for  crediting  40  percent  of  the
 deposit  to  a  special  fund  created  for  financ-
 ing  slum  clearance  and  low  cost  housing  for
 the  poor.

 The  Sub-section e  (iii)  of  Section  2  of  the
 Bill  provides  for crediting  60  per  cent  of  the
 deposit  to  the  depositor  himself  for  serving
 his  own  purposes.

 Forty  per  cent  of  the  black  money  de-
 posit  will  thus  be  invested  for  housing  pur-
 poses.  60  per  cent  of  the  black  money
 deposit  will  be  payable  to  the  depositor  as
 white  money  after  a  year.

 This  scheme  -  not  entirely  new.  in  1956
 Government  introduced  60:40  scheme.  It
 was  a  Voluntary  Disclosure Scheme.  Sixty
 percent  tax  and  40  percent  deposit  in  book.

 in  1975,  the  Voluntary  Disclosure  of

 income  Wealth  Ordinance  was  promulgated.

 in  1980  came  the  National  Defence  Gold
 Bonds  Scheme.

 in  -  Special  Bearer  Bonds  came  into

 immunities were  granted  to  assesees  to
 disclose their  income.
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 Attempts  were  also  made  to  flush  out
 black  wealth  by  issuing  12  per  cent  Venkat
 Raman  Bearer  Bonds  and

 13
 percent  -

 Vikash  Bonds.

 Allthese  schemes  failedto  unearth  black
 money.  Attempts  were  of  no  avail,  to  bring
 in  substantial  amount.

 So,  1०  express  serious  अ०  about
 the  efficacy  of  unearthing  black  money  by
 giving  amnesty  to  the  black  money  holders

 as  the  Bill  envisages  various  immunities  and
 concessions.  These  provisions  are  seduc-
 tive  appeals,  but  counterproductive  in  the

 tong  run.

 Why  the  Amnesty  measures  have  failed
 to  act?  ॥  -  because the  major part  of  black
 wealth  is  not  held  in  the  form  of  money,  but
 in  the  form  of  real  estate,  bullion,  jewelle  ry
 etc.  and  deposits  in  foreign  banks. The  cash
 component  of  black  money  is  relatively  small.

 Further,  when  black  money  is  actually
 used  in  profit  making  activities,  the  returns
 are  much  higher  than  those  of  the  bearer
 bonds  which  double  themselves  in  five  years
 and  a  haf  offer.

 Thirdly,  anonimity in  the  case  of  bearer
 bonds  is  an  advantage.  But  there  are  many
 ways  of  disguising  ownership  when  black
 money  is  used  to  eam  more  black  money
 with  a  yield  rate  of  much  move  than  13  per
 cent a  year.

 Ourexperiences prove  that  the  amnesty
 schemes  have  not  gone  far  in

 areca undeciared  income  or  in
 finde  ।  ।  held  clandestinely  tor
 eign  banks.

 The  deposits in  foreign  banks  may  not
 earn  interest  But  such  deposits  are  increas-
 ing  in  their  rupee  value  with  the  continuous
 deciine  in  the  exchange  value  of  the  Indian
 currency.

 Swap  deals  are  more  gaintul.
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 Further,  there  is  one  important  point  to
 note. The  bringing  out  of  accumulated  black
 money  will  have  the  same  inflationary  ef-
 fects  as  plan  financing  through  deficit  in-
 duced  money  creation.  This  is  dangerous.
 Ultimately  it  will  be  ineffective  when  every-
 thing  is  calculated  in  real  terms.

 if  t  becomes  the  only  objective  of  getting
 vestible  funds,  then  the  endcan be  achieved
 by  accelerating  money  supply.  Why  then  to
 give  in  to  the  unaccounted  money  hoard-
 ers?

 Ifthe  usefulness of  black  money  is  openly
 recognised and  there  Is  as  open  invitaitonto
 such  money  to  come,  that  will  be  an  incen-
 tive  to  the  eaming  of  further  black  money.

 Really  the  amnesty  scheme  envisaged
 is  an  offer  of  special  treatment.  This  is  an
 encouragement  for  eaming  more  and  more
 money.

 On  the  basis  of  what  ।  have  pointed  out,
 itis  the  urgent  need  of  the  time  to  prevent  the
 growth  of  black  money  rather  than  to  un-
 earth  its  stock.

 Apart  from  the  demerits  of  the  black
 money  in  the  field  of  economic  manage-
 ment,  it  also  creates  ethical  probiems.  Any
 support  or  offerto  black  money  goes  against
 accepted  standards  of  social  morality.  A
 continuous  decay  in  these  standards  pro-
 duces  in  its  tum  grave  economic  distortion.

 Black  money  is  a  problem  of  law,  economics
 and  ethics.

 The  sub-section (b)  to  section  4  of  the  Bill
 provides  for  exclusion  of  the  assets  of  the
 assessu  for  the  purposes  of  computing  his
 Net  wealth  under  the  Wealth Tax  Act.  This

 advantage  gives
 a

 signal  to  the  society  that

 respond.
 there  is  no  sympathy  now  and  no  giving  in.
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 ॥  6  high  time  to  stiffen  the  penal  provisions
 against  illegitimate  incomes  and  tax  eva-
 sion.  The  rules  regarding  invoicing  must  be
 more  rigid.  The  application  of  the  rules
 should  be  made  without  favoritism  and  lax-
 ity.  The  political  interference  must  be
 stopped.

 To  flush  out  the  black  money,  it  is  im-
 perative  on  the  Govemment  to  implement
 the  recommendations  of  the  R.  G.  Chelliah
 group  report.  Chelliah  Report  identified  six
 causes  for  black  money  generation.  They
 are:  falling  moral  standards;  present  taxa-
 tion  structure;  govemment  spending;  eco-
 nomic  control;  inflation  and  weak  deter-
 rence.

 Of  all  these  causes  the  weak  deterrance
 assumes  the  greatest  importance.  The
 Govemment  should  consider  these  aspects
 deeply.

 in  conclusion,  |  would  point  out  that
 unlike  the  previous  amnesty  offers,  the
 present  Voluntary  Deposit  Scheme  is  much
 more  attractive.  But  the  peopte  of  dark  wortd
 don't  take  interest  in  social  good.  They  run
 after  money.  Money  illusion  has  made  them
 averse  to  humanity.  So,  we  sympathious
 with  the  Finance  Minister in  his  endeavor for
 flushing  out  black  money.  But  the  signals
 given  by  him  are  not  to  those
 who  lead  an  honest  life  and  to  the  honest  tax
 payers.

 SHRI  MANMOHAN  SINGH  :  Mr.
 Speaker,  Sir,  |  am  very  grateful  to  all  the
 hon.  Members  who  have  taken  part  in  this
 debate.  Several  important  suggestions have
 been  made  and  |  think  one  point  emerging
 from  this  debate  is  that  the  black  money  is
 a  many-headed  monster.

 it  ls  a  stock  problem  and  it  is  also  a  flow
 problem.  The  stock  problem  is  due  to  the
 amount  of  black  wealth  that  exists  in  our
 society.  But it  is  an  annual  problem.  The
 hon.  Members  have  mentioned,  for  exam-
 ple,  Shri  Sudhir  giri  also  mentions  the  role  of.
 taxation  structure,  our  inability to  control
 inflation,  weak  deterrents  and  the  role  of
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 control.  These  are  ail  important  factors  why
 over  a  period  of  time,  the  stock  of  black
 money  continues  to  grow.

 1  am  conscious  of  the  fact  that  ।  have
 promised  thatthis  Billis  not  an  ultimate  cure.
 ।  admit  that  it  is  a  palliative  and  that  more
 basic  solutions  are  needed  to  root  out  this
 evil  at  its  source  and  that  would  require  a
 multi-pronged  approach.

 As  far  as  tax  structure  is  concerned,  we
 are  going  it  simplify  it.  We  are  going  to
 rationalise  it.  As  far  as  economic  controls
 are  concerned,  the  process  of  discretionary
 management  of  the  economy  through  con-
 trol,  dismantling  of  this  control  has  also
 begun.  In  the  area  of  trade  policies,  In  the
 area of  industrial  policy,  important  initiatives
 have  been  taken.  But  |  do  agree  that  a  lot
 more  could  be  done  and  should  be  done.  As
 far  as  penal  action  is  concerned,  ।  can
 assure  this  House  that  we  will  take  all  pos-
 sible  measures  to  deal  sternly  with  tax  men-
 ace,  tax  evasion.  That  applies  not  only to  tax
 evasion  but  to  other  anti-social  activities  like
 smuggling  as  well.

 Hon.  Shri  Bhogendra  Jha  has  brought
 out  the  question  of  demonetisation.  The
 Govemment  has  no  intention  to  take  this
 suggestion  seriously.  |  have  some  experi-
 ence  of  implementing  a  demonetisation
 scheme  in  the  1970s  when  Rs.  1,000  notes
 were  demonetised.  Nothing  came  out  after
 this  These  things  weakened  the  people's
 confidence in  our  currency.  They do  not  deal
 with  the  problem  at  its  source.  Therefore,  ।
 think, this  suggestion  is  totally  unacceptable
 to  our  Government,  howsoever  well
 intentioned  है  -  be.

 These  are  some  of  the  points  that  were
 made.  Shri  Girdhari  Lal Bhargava has  made
 some  important  point  and  said  that  we  should
 ensure  that  the  black  money  mobilised  in  a
 particular  area  is  used  for  programmes  for

 slum  clearance  in  that  particular  area.  Ishall
 Certainly  bearthat  suggestion  when  the  time
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 comes  to  implement  the  scheme.

 Several  Members  have  expressed  doubt
 that  may-be  this  scheme  will  not  succeed.
 Well,  |  am  not  a  prophet  not  do  |  believe  in
 astrology.  |  think,  let  us  give  it  a  trial.

 With  these  words,  ।  commend  this  Bill  to
 the  House.

 MR.  SPEAKER:  ।  will  put  all  the  amend-
 ments  together  to  the  vote  of  the  House.  |
 am  putting  amendments  No2,  3  and  4  to  the
 vote  of  the  House.

 Amendment  Nos  2  to  4  were  put  and
 negatived.

 (interruptions)

 MR.  SPEAKER:  The  quistion  is:

 *  That  the  Bill  to  provide  for  certain
 immunities  to  persons  making  volun-
 tary  deposits  with  the  National  Houling
 Bank  and  forcertain  exemptions  from
 direct  taxes  in  reiation  to  such  depos-
 its  and  for  matters  connected  there-
 with  or  incidental  there  to,  be  taken
 Into  consideration.”

 The  motion  was  adopted.

 CLAUSES

 MR.  SPEAKER:  The  House  will  nowtake
 up  Clause-by-clause  consideration  of  the

 गाहा छि,  queetion  ४:

 “That  clauses  2  to  5  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  5  were  added  to  the  Bill.

 MR.  SPEAKER:  The  question  is:

 ‘That  Clause  1,  the  Enacting  For-
 mula,  the  Preamble  and  the  Long  Title
 stand  part  of  the  Bill.”



 3  Matters  Under

 The  motion was  adopted.

 Clause  1,.....the  Enacting  Formula,  the
 Preamble  and  the  long  title  were  added  to

 the  Bil

 SHRI  MANMOHAN SINGH  :  Sir,  [beg  to
 meve:

 “That  the  Bill  be  passed.”

 [Translation]

 SHRIBHOGENDRA JHA  (Madhu-ban):
 Sir,  ।  made  a  request  for  the  demonitisation
 of  500  rupee  notes  and  ।  was  also  assured
 that  stern  action  would  be  taken  after  De-
 cember,  31.  Please  reply  these  two  points.

 [Engish]

 MR.  SPEAKER:  Shri  Bhogendra  Jha,
 you  made  a  long  speech.  Please  sit  down.

 MR.  SPEAKER: The  question  is:

 “That  the  Bil  be  passed.”

 The  motion was  adopted.

 MR.  SPEAKER:  Now,  The  House  wil
 take  up  Matters  under  Rule  377.

 -  hrs.

 MATTERS UNDER  RULE  377

 (1)  Need  to  recognise medical  de-
 grees  awereded to  Indian  stu-
 dents by  Nigeria

 [English]

 SHRI  A.  CHARLES  (Trivandrum):  Mr.
 Speaker,  Sir,  several  hundreds  of  indian
 Students  who  have  taken  Medical  degrees
 especially  M.B.B.S.  from  Nigeria  are  facing
 Problems  in  this  country  since  those  de-
 Qrees  have  not  so  far  been  recognised by
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 the  Government  of  India.  These  students
 were  forced  to  return  to  this  country  in  view
 of  the  political  situation  there.  The  question
 of  according  recognition to  the  Medical  De-
 gree  of  the  above  students  is  pending  with
 Government  for  the  last  many  years.  Sev-
 eral  representations were  given  to  the  Min-
 istry  of  Health  and  Family  Welfare  and  the
 Indian  Medical  Association.  was  finally
 decided  that  ateam  may  visit  Nigeriato  have
 an  on-the-spot study.  The  students  are  very
 much  disturbed  and  any  further  delay  would
 cause  undue  hardship  to  them.  |  would,
 therefore,  urge  upon  the  governmentto look
 imo  the  problem  without  any  further  delay
 and  accord  recognition  to  the  above  de-
 grees  urgently.

 ह  Needtodeciare  (Madhya
 Pradesh)  University  a  Central
 University

 [Translation]

 SHRIKHELAN  RAMJANGDE  (Vilaspur)
 :  Mr.Speaker,  Sir,  Vilaspur  in  Madhya
 Pradesh  ts  a  backward  district  and  is  pre-
 dominately  Inhabited  by  Harijans  and
 Adivasis  Guru  Chhajidas  University  is  the

 only  university  in  the  entire  division.  There  is
 no  proper  arrangement for  technical  educa-
 tion  and  facilities  of  medical  eduction  are
 also  lacking.

 The  Central  Government  may  please
 make  all  educational  facilities  available  in
 the  said  university and  deciare  this  Univer-
 sity a  Central  University.

 ह  Need  to  bring  Poona  -
 Kolhahpur  Railway  Section  un-
 der  central  zone.

 [Engish]

 SHRIPRITHIVRAJ D.  CHAVAN:  (Karad):
 Sir,  the  olhapur  broad  gauge
 railway  line  as  currently  under  the  South-
 Central  Zone.  The  Zonal  Headquarters are
 at  Secunderabad. The  Divisional  Headquar-


